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PREFACE 

This publication contains a brief resume of work done by Eighth 
Lok Sabha during the Eleventh Session i.e. frem 27th July to 5th 
September. 1988. 

NEW DELHI; 
October. 1988 
Kartika. 1910 (oSaka) 

(iii) 

SUBHASH C. KASHYAP, 
Secretary-General. 



RIBUME OF WORK DONE BY THE BIOHTH LOK SAIHA 
DURING THE ELEVENTH SESSION, JULY-

SEPTEMBER, I'" 

1. DURATION OF SllSSION 

Da te of commenccmen t 

Date of adjournment 81M dl,. 

Date of proroption 

Total number of days of Session 

Number of days of littilJlS 

Number of bt»un of IlttiDp 

27th July. J 988 

5th September, 19S8 

29th September, 1918 

41 daYi 

25 days 

179 hoon and 1 minute. 
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SUMMARY 

I. Bills pending at the end of Tenth Session 284 

2. Bills introduced I' 

3. Bills-Motion for introduction nap tived Nil 

4. Bills discuS8Cd 2 

s. Bills withdrawn I 

6. Bills negatived Nil 

7. BlIIs removed from the Register of Pending 
·3 Bills 

8. Bills-Part-discusscd I 

9. Bills pending at the end of the session 
III. para No. 2513 of Bulletin Part-II, 

·296 dated 30-9-1988. 

·Iocludcs the MotorVobiclas (AmeadmeDt). Bill, 1986 Am",dm"" of 
S.ctlorr 2, IIC.) by Shri Bhatram Stirama Murty. wbieb bas SibCO been 

, I 

removed, under Direction 37. from the Realster ofPe.n4inl BDJs. ' 

13 
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4. DIVISIONS 

No. of Divisions held 2 
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U. QVIBI'IONS 

<') StarNd Q ........ 
(a) Number of questions 

put down iD Question 
Lists for Ora. AnS\WIrs. 

(b) Number of questions 
orally answered 

(II) Short Notice Qaest .... 

(a) Number of questions 
put down in Short 
Notice Question 
Lists. 

( b) Number of Short 
Notice Questions 
Orally answered. 

(til) ~  

Number of questions for 
which Written aDswers 
were laid IncludlD, thOIO 
put down for Oral answers 
but not reached for 0raJ 
answers. 

~  

I 

I 

tJ461 

-Includes 10 Starred Questions withdrawn/postpOncd/deletcd/transf'erred 
from one Ministry to another. 

tlncludes 76 Uns tarred Questions witbdrawn/postponed/deleted/tralJla 
ferred from One Ministry to moltler. 
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17. SITTINGS OF LOK SABHA 

SI. Subject 
No. 

1. CanceUation of sittiDas of 
Lok Sabha on Thursday. 
the 25th and Priday, the 
26th Auaust, 1988. 

~  Fixation of sittina of Lok 
Sabha OD Friday, 2nd 
September. 1988. 

36 

------------
Date 

9-8-1988 

31-8-1988 

Remarks 

On a motion moved 
by Sbrl· H.K.L. 
Bhapt, Lok Sabha 
qrced that sittinas 
of Lok Sabha fixed 
on 25th and 26th 
Auaust, 1988 be 
canccllod.· 

On a motion moved 
by Sbri H.K.L. 
Bhaaat. Lok Sabha 
apeed to sit on 2nd 
September. 1988. 



II. SPEAKER/DEPUTY fPEAKER/CRAlRMAN 

---------- ----- ---------------
51. No. Subject 

J • Reference to the • Quit India' 
"'ovemcnt launched on 9 August, 
J 942 and paid homage to 
martyrs who sacrificed their lives 
for tile country's liberation 
from foreian rule. 

2. Reference to the 43rd anni-
versary of the dropping of bombs 
on Hiroshima and Nagasaki and 
paid homage to the victims. 

3. Reference to the tragic and large 
scale loss of life and 'propeny 
caused by the earthquake in 
North Bihar, some other parts 
of tbe country lind in Nepal and 
Bangladesh on 21st August, 
1988. 

4. Tribute to Dr. SarvepalJi 
Radhakrishnan. former "President 
of Union of India on his birth 
centenary. 

37 

By whom 

Speaker 

Spelker 

Speaker 

Speaker 

Date 

9-8-J 988 

9-'-] 988 

22-8- 988 



It. STATEMBNTS 

(i) S ......... , ... de/laH, b)' Mln/ltera uDder Rule 371 

51. 
No. 

Subject 

2 

]. Accident to 26 Dn 
Banplore-Trivandrum Ex-
press between Sastbankotta 
and Perinad Stations of 
Southern Railway on 8 
July, 1988. 

2 . Launch of AUJlllen ted 
Satellite Launcb Vebicle 
02 (ASLV-D2) and 
INSAT I-C. 

3. Incidence of Bastro-enteritis/ 
cholera in the Union Territory 
of Delhi. 

.c. Government Business for the 
week commencinll the 1st 
Auaust. 1988. 

5. Pdme Minister's visits abroad 
durina June and July, 1988. 

6. Reported income of Jyotsna 
Holding Private Limited 
received from Sumitomo Cor-
poration. 

·7. Alleg:d plot to kill the Prime 
Minister and the Home 
Minister. 

Name of 
MlDister 

3 

Shri Madhav 
Rao Scindia 

Sbri K.R. 
Narayanan 

Shri Moti La I 
Vora 

Date 

4 

Time 
taken 

5 

H  M 

27-7-1988 0 04 

27-7-1988 0 01 

27-7-1988 0 05 

Shri H.K.l. 29-7-1988 0 14 
Bhaaat 

Shri P.V. 29-7-1988 0 0' 
Narasimha Rao 

Shri B.K. Gadhvi 1-8-1988 0 0' 

Shri Santosh 2-8-1988 0 J4 
Mohan Dev 

• Also laid on tbe table certain documents recovered from the Golden 
Temple Complex providina conclusive evidence of Pakistan'. aid and 
~  to ~  ,roups. 

38 



2 

8, Gcwemment Business (or tbe 
week commencing tbe 8tb 
AUJUst, 1988, 

9, Government Business for the 
week commencing tbe 16tb 
Auaust, 1988, 

·-10, Memorandum of Settlement 
on Tripura, 

@Il, Certain additional informa-
tion relatina to tappinl of tele-
phones, revising the earlier list 
of telepbone numbers. Damca 
and addresses of persons who' e 
telephones 1Iere intercepted at 
Benplore laid on the ~ Ie 
on 9th Ausual, 1988 in 
pursuance of an usurance 
liven during supplementaries 
on Starred Question No, 198 
ootbat day, 

12. Incident of eve teasing and 
molestina of a collese lirl by 
certain employees of the Delhi 
Transport Corporation. 

13. Government Business for 22nd 
and 23rd AUBUit, 1988. 

14. Correctinl the reply given on 
12 May, 1988 10 a supJ>le-
mentary by Shri Benwari Lal 
PUJ'Qhit, M,P, on Starred 
Question No. 062 resardins 
Reorientation of Medical Edu-
cation (ROME) Scheme. 

39 

3 

Shri p. 
NaDllyal 

Shri P. 
Namlyal 

Shri Euta Sinah 

4 

H  M 

5-8-1988 0 12 

12-8·1988 0 J 3 

12·8-1988 0 12 

Shri Bir J 2-8-1988 0 01 
Babadur Sinah 

Shri Rajetb 
Pilot 

Shri P, NI!m8yal 

Kum. Saroj , 
Khaparde' 

17-8-J988 0 05 

] 9·8-J 988" 0 14 

22-8-1988 .  0 01 

•• Also laid on the Table a copy (Hildi ud Irl!1i6h \frsicr.s) of It.e 
memorandum. 

@] Also laid OD tbe Table It:e Inj6cd Ii" (Hilldi ar.d Er.sli6h 
versions). 



------------------------------' 
2 

': 
1 S. Government Business (QI;",," 

week commencing 29th ~ 

1988. 

16. ~ of lite and ,property 
caused by the carthqualc:e iIi 
North Bihar and some parts 
of ,.ll1ecountry on 21st 
AuiUSI, 19n. 

@@17. Demands for Gorltha Na-
tional Liberation Fro't. 

(J ".' 

1 8 . PJood s itua tion in Welt 
BcJlllal and Alsam. 

19. Fire at Tank Waaan Loading 
pntry area of Mat ura 
Refinery. 

20 Alleged gang rape which took 
place at Manaolpuri, Delhi on 
29th AUlust, 1988. 

21 . IDliideQt Which took place 
near Prime Ministcr"ilrtsj.. 
dence on lst September" 
1988. 

22. Procurement/minimum sup-
port 'Prices 0 f Rabi crops of 
1988-89. 

23. AmlmdlDcats to DircctTax 
Laws and the Wealth, (Inberi-
tance) Duty-Bill, Hl18. 

3 4 

H  M 

Shri,a.lt.L. 23-8-1985 0 JJ 
BhaBal 

Shri Bhajan Lal 2J·8-1988 0 10 

': I 

Shri Buta Sinah 23-8-1988 0 10 

Sbri Bhajan Lal 29-8-1988 0 09 

Shr i U;abm DU It ~  0 02 

Sbri P. 1-9·1988 0 01 
Chldambaram 

, I ~  ; 

Sbri P. 1 -9-1988 0 05 
Chidambaram 

, .!'J'f" 

Shri Bhajan Lal 5-9-1988 0 02 

Shri Ajit Panja 5-9-1988 0 08 

@@ Alia ~  011 tM tltiJe • NitY ... of ~ two MerriOranda of 
IIttlemeDt. 



· I. 
(II) Mitten uader Rule 371 

<a) Number of matters raised 153 

(b) t'bsition regardibj receipt of replies from Ministers concerned a& on 
14-10-1988. 

Total number 
of matters 
raised 

First Session 61 

Second Session 351 

Third Session 158 

Fourth Session 150 

Fifth Session 330 

Sixth Session 149 

Seventh Session 178 

Eiallth S S sion 34; 

(Part 1) 

~  Session 
(Part II) 

147 

Ninth Session 178 

Tenth Session 362 

Eleventh Session U3 

41 

Number of 
rep lies sen t 
to membert 
& copiea eq-
dorsed to 
Lok Sabha 
Secretariat 

61 

345 

152 

J45 

304 

135 

160 

275 

121 

J32 

2ei 

67 
----_. 

Perc. Dlage of 
replies scnt to 
the Members 
by the Ministers 

100 

98.3 

96.2 

96.6 

<) 2.1 

90.1 

89.9 

80.6 

82.3 

74.2 

66.5 

43.9 



20. STATEMENT SHOWING TIME TAKEN ON VARIOUS ((INDS OF 
BVSlNISS 

Buslnets 

BILLS 

(a) Government Billa 

(b) Private Members' Billa 

BUDGETS 

(a) Railway Budget 

(b) General Budget 

(c) Budaet in respect of Siaies 
under President's rule 

Time 
tatca 

H. M. 

*62 16 

4 47 

5 12 

, 37 

6 32 

CALLING ATrf NTION NOTICES (RULE 197) 4 25 

DISCUSSIONS 

(a) Half-an·Hour Discussions (Rule 5.5) 2 .56 
(b) Short Duration Discussions (Rule 193) 34 07 

MATTERS UNDER RULE 377 3 .56 

QUESTIONS 22 24 

RBSOLUTIONS 

(a) Statutory ResolutloDS *10 40 
(b) Private Mambers' Resolutions 6 02 

Percentap to 
the total tUDO 
taken 

34.8 

2.7 

2.9 

3.1 

3,7 

1.7 
19.1 

2.2 

12.5 

5.' 
3.4 

.Jolnt DiscUislon toot place on certain Statutory RcaolutioDi [vi. Statemcat 
No. I $(ii), 81 NOI. 2 II 4 to 6] aod Motion for cODIlcleratiOD of the connected 
Government Bills [v,1k ltatemcat No. 2(1), SI. NOI. 4 to 6 and 17]. Time 
takln aD Joint discussioD bal been IboWD UDder Government Billl, 
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.3 

STATEMENTS (Rule 372) 

OTHER. MATTERS such u Oath or AfIlrmation 
Papers laid OD the Table, Obituary Referea-
eel, Questions of Prlvileae, Points of Order, 
Personal ExplaDatlon. etc. 

2 3S 

7 34 

------
179 01 

Akasbdeep Printers 20. Darvaganj, New DeJhi·1l0 002. 
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